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In this OA the petitioner has e¢hallengsd the r emoval order
passed against him by the respondent No.4 urder memo No, F-1/4/82-83
dated 8,8,95 as per Anraxuie 'Q'. Wben the matter ceme up for hear ing
Por admission a preliminary objection has been t gken by tﬁe_ld. counsel
for the respondents that the indtant OA is a premature one as the peti-
tioner has not prefered any appeal against the &mpugned order of removal
passed by the Disciplinary Authority under Rule 10 of the EDA Conduct
& Service Rules, Ms,Sanyal, ld, counsel appearing for the petitioner
submits that the applicetion had to be filed udthodt gwaiting for
"bpgfering an appeal as there wes about 12 years delay in finalising |
.the Disciplinary Procesding, Mr.Banerjes, however, submitted thgg fhe
delay was due to the pendency of the criminai proceed ing against fﬁg -

apﬁliegmt..ﬂe that as it may, Ms. Sanyal submits that leave may be.‘
granted to the petitionar to prefer an appeal undar Rule %0 of the

EDA Conduct & Services Rules against the impugned order of removal.
Mr.Banerjee concedes that such leave may be granted to the petitioner
to prefer an appeal before the competent authority against the impugned
order of removal’ @lthougﬁ the time has alrezdy b expired for pfefering
such appeal’ After hearing the 1d, counsel for both the parties the
,follouing;ﬁxdér is passed on consent. The OA is/disposed of with a
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leave given to the petitioner to prefer an gppeal against the
impugned order of removal before the competent authority within 4
weeks from this date which the respondents authorities ,ill consider
according to the rules after condonation-of'delay and after giiving
the petitioner anm opportubity of hegring and the appeal shall be
disposed of within 6 weeks from the date of submission of the appeal
by passing a speaking order yhich shall be communicated to the peti-
ticner uithin 2 ueeks from the date of sdch order., The respondents
authorities shall consider the present 0A as & part of the aforesgid

appeal. No order as to ax costs,
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